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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH
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Organisat.tons (a’Os) consiating of C. PoFey BeSoFos
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IoToBoPo. and C.I.S.P. Thﬂ vere deputed to the

.. Delhi. Ponoe on various. dates and .the deputation

has - been extended fxom dmo © time. The mapondents
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have pomanmtly abaorbed Q:out 400 such persons

7 but t.hey .have. docided to rcpatnate about 100 persons

to their- pamnt dspartmmts.  The applicants before us

.helong to the categoty of those wm& have been ordered

ey

' to be; repatriated t:o their parant depztments. BY
virt:ue of the interim ordera passed by the Tdbunal,
7they are, however. continuing with the Dalhi Police

. -Am thetr present poste.

‘,_-:3.', 'rhe applicants balong to the cateqoxy of

Constables/Head Constables. Rule 9 of the Delhi

- Police ,(Appointment'and Recmitment) m1qs. 19&_)’

pmscﬁSés matric/higher 8e¢ondéty.-3 10th or 1042

as the minimum educa_ti"onél standard £or.the puipose

of recmitment/appoihunent of Pouce ‘constables,

~ “Rule 17 of tho Delhi Pcuce (General mnditiona of

" service) Rules, 1980 pmvldes. inter alia, that the

Q:mussi.oner of Police, Delhi mqy sanction permanent

abao:pt,ton :Ln Delhi Péi‘i’ée of npper?and lower
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. deputationista was on the baais of the mmrds

'_e_nvailjable with them and that thers was no arbitrariness

. or ,di;'scriu_zinat.ion in the action taken by tpemo

B TR . According to the admitted facts -
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-“consi’;fdered for abso:pt.io’n'in acoordance with Rule

- O 17 mentioned sbove as'aléo the policy decision
R : ‘-.contained in the letter dated 11.'7-1990 Anothcx‘
Bench of this Tribunal has’ diq:osod of a batch of
e i '@plications by ‘judgment;dated 2-6-1992 in O.A.Ho,525/92
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“ and connected matters, In the operat.ive patt of the
& j\adgtbe:\t. the Trihunal,hqs ,uph_e_],.d the decision of
Q L the respondents to xepatriate such of those who did
o tnot possess the matriculation or equivalent qualification
to their parent departments, At the same time, the
Tribunal Girected the regpondents in-sb-far as
the seven of the applicants before the 'rribunal uem.
concemed to file represmtations. if any, wvithin 2

'.Aveeke and produce the material in mpport of their ‘

case that thq possess the requiaite educational

qualificat.ion. In thac event, the respondents were
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